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Date of Decision: 22.04.2019

PER: CORAM

This dispute against order-in-appeal no. YDB/256/M-
II/2011 dated 17t March 2011 of Commissioner of Central Excise
(Appeal) Mumbai, Zone-II involves duty liability of ¥ 14,78,561/- in

the proceeding initiated against M/s Dynamic Beverages Pvt Ltd and



confirmed by the original authority. Aggrieved by the setting aside

of confirmation in the impugned order, Revenue is in appeal.

2. The disputed amount being below the threshold prescribed
in circular no. F. No. 390/Misc./116/2017-]C dated 11t July 2018 of
Central Board Excise and Customs, appeal is dismissed in
accordance with the litigation policy of Government of India without

going into the merits.

(Pronounced in open Court)
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